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Court ro dina on Terination ot 
Marriaes

1071.  SHRIMATI AKVATI DEVI 
Will the Minister of LAW, JUSTICE 
AND  COM ANN  A AIRS be 
leased to state

(a) hether it is a  fact that the 
courts in India are unable to rovide 
relief to the arties even thouh the 
arriae had  irretrievably  broken 
do n

(b) hether the La Co ission 
had subitted any reort on the sub- 
ject and

(c) hat easures the overn ent 
roose to take so that the courts are 
able to order the terination of ar
riae hen the arriae co letely 
breaks do n

THE MINISTER O LAW,  JUS
TICE AND  COM AN A AIRS 
(SHRI SHANTI BJSUSHAN) (a) es 
Sir. Ho relief for irretrievable break
do n of  arriae as such has been 
rovided.

(b) es Sir. The La Co ission 
 its 71st reort ade certain re
co endations on this subject.

(c) The Reort is bein rocessed 
by the overn ent and the vies 
co ents of the  State overn ent 
etc, arc bein obtained.

Loss In roduction of Coal due to vio-
lesacennrest it Jharia and Ranianj 

Coalfields

1071. SHRI MANORANJAN BHA- 
KTA Will th Minister of ENER  
be leased to state

(a) hether overn ent are a are 
ef the lare scale loos of roduction in 
the Jharia and Ranianj Coalfields tor 
the last three year* due to Industrial 
violenceunrest etc. if so, state  the 
details of such  roduction loss and 
reasons thereof and

(b) ho any offioer5 in these Coal 
ines ere assaulted for the last three 
yeas and the unions involved In tittle

acts ith  state  details  includin 
na es

THE MINISTER O STATE IN 
THE MINISTR O ENER  (SHRI 
JANESHWAR MISHRA) (a) It  is 
true that there  has been loss of 
roduction in Jharia and  Ranianj 
Coalfields due to  industrial unrest 
ivin, rise to strikes etc. as  also 
due to the la and order situation. 
The roduction loss durin the  last 
three years on account of strikes etc. 
in ECL and BCCL as as follos

Nuber of strikri 

Co any   .   197   1977   *97

ECL o   i i   900

BCCL 2   91   *9

roduction lost (hus)

Co any   197   1977   197

ECL   . 9,2  a,9   *

BCCL   .  ,aoi   10,5 a,5,77

(b)  Infor ation is bein collected 
and ill be laid on the Table of the 
House.

Decision  Su estions Reardlaf
Mxndun*

10715 SHRI LAXMAN RAO MAN- 
KAR  Will the Minister of lN ORr.
MATION AND BROADCASTIN be 
leased to refer to rely iven to the 
Unstarred uestion No. 211 on ftth 
March, 1979 reresentation reardin 
Mrudun* and state

(a) hat roress has been ade 
so far by All India Radio ith re
ard to the four su estions ade by 
Shri Shankarrao Maualedhekar re
ardin Mrudun

(b) hether  any decision  taken 
and decided to i le ent soon and

(c) if no substantial roress ade 
so far in resect of the de ands 
ade in the reresentation dated 21st 
Dece ber 197, the reasons for delay 
and hen ill they finally be consi
dered




